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12.00 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT OF MAD-
RAS FERTILISERS LD, FOR 1973-74

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
(GANESH): I beg to lay on the Table
a copy each of the following papers
(Hindi and E.nninh versions) under sub-
section (1) of section 619 A of the
Companies Act, 1956:—

(1) Review by the Government on
the working of the Madras Fer-
tilisers Limited, Manali, Madras
for the year 1973-74,

{2) Annual Report of the Madras
Fertilizers Limited, Manah Mad-
ras, for the year 1973-74 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

[]PIrxed in Library, See No. LT-9483/,

NOTIFICATION UNDER COMPANIES

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): 1 beg to lay on the
Table a copy of Notificeuon No. G.S.R.
409 (Hindi and English versions) pub-
lished in Gazette of India dated the 29th
March, 1975, declaring M/s, The Kum-
bakonam Diocesan Catholics Perman-
ent Fund Limited, a company having
s registered office in Tamijl Nadu, to
be a ‘Nidhi', under sub-section (3) of
section 620A of the Companies Act,
1956, [Placed in Library. See No. LT .-
9484[75.]

PamarFiv Wax (SupeLy, DISTRIBUTION
AND PRICE FIxATION) SECOND AMEND-
MeNT ORDER, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P, MAJHI): I
beg to lay on the Table a copy of
the Paraffin Wax (Supply, Distribution
and Price Fixation) Second Amendment

ACl
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Order, 1975 (Hindi and English ver-
sions) published in Notification No.
GS.R, 194 (B) in Gazette of India
dated the 11th April, 1975, under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955, [Placed in
Library. See No, LT—9485/75]

12.02 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE

REPORTED ATTEMPTS OF INTERNATIONAL
CARTELS TO SMUGGLE HUGE QUANTITIES
OF SYNTHETIC TEXTILES INTO INDIA

SHRI PILOO MODY (Godhra): Mr.
Speaker, Sir, I call the attention of the
Minister of Finance to the following
matter of urgent public importance and
request that he may make a statement
thereon.

“Reported attempts of international
cartels to smuggle huge quantities
of synthetic textiles into India and
their reported meeting at Bangkok.”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 PRANAB KUMAR MUKHER-
JEE): Mr. Speaker, Sir, The Gov-
ernment have seen some press reporis
to the effect that a meeting was held
recently in Bangkok by, what the press
reports called, a world Cartel of foreign
manufacturers of synthetic fabrics, with
importers at Dubai and landing Agents
in India. According to these press re-
ports plans had been made for smuggl-
ing large quantities of synthetic fabrics
into India.

The Intelligence reports available to
the Government do not confirm
press reports. Itmayhuwverbemen
tioned that shift in smugglers’ emphasis
from aold to watches and synthetic
fabrics is not a recent development and
has been noticed for the last couple of
years,

As a result of the recent anti-smug-
slinsdnve.hunchedbythoﬁovtm-
cluding preventive detention of smug-
glers, foreign exchange racketeers and
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their associates, it was reported that
there was considerable slump in the
smugglers’ activities in the areas
from which the contraband meant
for India usually emanated. It was
.also reported that this contributed to
piling up of stocks of synthetic fabrics
and other goods in these areas and
several firms there faced serious pro-
blems in raising credits from their
banks. In the light of recession in the
textile industry in the manufacturing
countries abroad, thrs created serious
difficulties to both the fabric manufac-
turers and the smugglers. It is under-
stood that some manufacturers have
curtailed their production considerably
and there have also been reports of
distress sales of the stocks.

The Govt, have been collecting intel-
ligence and keeping a constant vigil on
the developments in this regard. As a
part of the anti-smuggling drive, they
have implemented a scheme of estab-
lishing a wireless communication net-
work to provide secret and dependable
service to the preventive staff, streng-
thened the preventive intelligence machi-
nery by augmentation of staff, deploy-
ment of shore guards, road checking
parties and city preventive parties. The
preventive staff have also been supplied
with more motor vehicles, arms and
ammunition and a fleet of sophisticated
speed boats fitted with light machine-
guns and modern equipment like elec-
tronic night sights and radar for locat-
ing suspect crafts,

As stated earlier we do nof have any
tpcclﬁc information about any meeting
in Bangkok. However, the effective
measures we have taken in recent mon-
ths, including preventive detention have
had considerable impact in curbing
smuggling. The concern of the interests
involved in the racket over the loss of
this substantial illicit market is there-
fore understandable.

SHRI PILOO MODY: Sir, there are
two things thag I am really sorry about.
I am sorry that the Minister of Finance,
Mr, Subramaniam, is not here to reply
1o this Call Attention because he is
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really the main culprit and the villain
of the peace and 1 do not know why
the hon. Minister of State has been
made to face this unpleasant task like
a sacrificial goat because he bad noth-
ing to do with it. Sir, from the state-
ment that has been made, it is quite
clear that the information that the Gov-
ernment is supplying today is the in-
formation available with them prior to
the Budget, The whole mischief in this
international smuggling racket started
after the Budget proposals were an-
nounced. (Inferruptions)

Will you stop talking, three of you?

SHRI DINESH SINGH (Pratap-
garh): Are you afraid that your voice
will be drowned?

SHRI PILOO MODY: I don't like
little insects buzzing in my ears. Mr.
Speaker, Sir, it is my contention that
the Budget proposals were not as in-
nocent as they sound,

It is my contention that in spite of
the fact that two Ministries of the Gov-
ernment of India, the Ministry of Pe~
troleum and Chemicals and the Mini-
stry of Commerce had advised the Fin-
ance Ministry that it would be disas-
trous, particularly from the point of
view of smuggling if the duties on these
synthetic filaments and yarn and tex-
tured fabrics were to be increased, the
Ministry of Finance did not listen to
them. As it is, the differential between
local prices and the prices abroad “vas
something like 6 to 1 prior to the bud-*
get proposals and today this differential
has risen to something like 10 to 1.

The most acufe significance of this
is that the entire small scale industry
which deals in the manufacture of these
yarns is today sitting unemployed be-
cause they cannot afford to buy the
local materia] at the price that it will
cost after the excise duties have been
levied in the budget. I imagine any-
where from 5§ fo 6 lakhs of people are
today unemployed and the three centres
that are most heavily hit are Jullundur
and Ludhiana and Bhtwandx in Maha-
rashtra where the main bulk of these
small scale looms and machines are
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working, generally in a shop directly
behind the residence of the man, some
with two looms. some with one loom.

Therefore, I feel that in spite of the
two Ministries advising them—and I
also know it authentically that intel-
ligence reports supplied to the Ministry
had told them that if they increased
this duty, it would resulf in smuggling
—the Government has been able to do
nothing in the matter,

The Minister says over here in the
statement that the shift of emphasis
from gold to watches and synihetic
fibres is not a recent development, That
means the Government is aware that
now it is no longer gold that is being
smuggled, but it is watches and synthe-
tic fabrics, and yet the Government
goes on increasing the duty on synthe-
tic fabrics, almost saying to the smug-
glers: 'Come, let us have some more
smuggling in the matter® So the bud-
get has really enhanced it if the Gov-
ernment believed that that was so.

The Minister says in his statement:

“In the light of recession m the
textile industry in the manufactur-
ing countries abroad, this has creat-
ed serious difficulties to both the
fabric manufacturers and the smug-

glers”,

%So did the Finance Ministry oblige the
textile industry abroad and did it oblige
the smugglers that in spite of the fact
that there is a world glut, you increase
the duty in India so that smuggling can
take place from abroad into India? Was
the budget meant to provide relief to
these fabric manufacturers abroad and
smugglers? 1 do not understand the
fogic of their thinking.

SHRI B. V. NAIK (Kanara): You
seem to be speaking on the Finance
Bill, This is only about international
cartels.

SHRI PILOO MODY: Hold your
tongue. Even you will fake time to
understand certain things.
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He talks about any number of pre-
ventive measures. These preventve
measures cost money. On the one
hand, you increase the duties. Then
hand, you increase the duties. Then
you get Rs, 28 or Rs, 38 crores or
tious figure that the Government seems
to have arrived at. There are complete
charts showing how many additional
crores of rupees worth of money the
Government intends to make as a re-
sult of these duties On the other hand,
they spend more money to check smug-
gling. I do not understand the vicious
circle that you are embarking on.

As a result of this. as I have men-
tioned in the call attention notice, in~
ternational cartels werc meeting saying:
‘Ah. here is the great opportunity of
our life’. In that connection. T would
like to read to you a letter. a copy of
which 1 have recetved, which is most
revealing It is a letter written by a
Swiss firm called Textilacentur Edgar
Lang in Zurich to a Mr Chaturmal of
International Traders (ME) Ltd —that
15 Middle East Limited—in Dubai. 1
will read the letter to you to show how
they considered the Government. in
what contempt they hold your Govern-
ment.

It says:
“Dear Chaturmal.

You must by now have heard
the outcome of the meeting at
Bangkok There-is an exce!leqt
opportunity to do substantial busi-
ness because of the very favourable

ices agreed upon. 1 have just
ﬁ;w been informed that about 2
m, yards of fabrics in the follow-
ing Varieties are ready for imme-
diate delivery:

(1) 100 m. yds suiting double
knit;

(2) 0.54 m. yds jersey crimp fab-

() 450 m, yds. ..."

I think there is misprint in the let-
ter or something.
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“(3) 4.50 m, crimp woven dress
material printed,

As soon as you confirm the order
and open Letter of Credit under
the usual terms of the contract, we

shall arrange to load the vessel for
immediate despatch.

1 am anxious to know the results
of the efforts our friends are putt-
ing in New Delhi. I believe today
is the Budget day there and all of
us are anxiously awaiting mnews.
though I heard from Joseph...”

‘Whoever that is, that is something vou
have to find out,

*...that we have almost succeed-
ed, Nevertheless it is prudent to
wait,

1 met MB...”

1 do not know who that is.

*...the other day and he has as-
sured me that he will be able 1o
do very successful business this
vear 1n view of our friend's excel-
lent organisation mn Bombay and
the influence he has in Dubai and
Beyrouth.

Please send word to Madrasi
and Solank: . .”

1 suppose they must be some oflicers
of your Government enforcement or
customs.

“ ,.that their interest are being
properly safeguarded.

With regards,
Yours.

1 do not know the authenticity of this
letter to be quite frank. T have a pho-
tostat copy of it and I will hand it over
to thc Minister or 1 shall place it on
the Table of the House. if you like it.
If this letter is an authentic letter, it
reveals a great deal. It reveals that
the budget proposals were influenced
by a bunch of international cartelists
interested in increasing duties on ilems
which they could ecasily smuggle into
the country. ]t means that they have
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contacts not only in Government but
also that they have contacts with our
enforcement agency. What is the point
of buying ships and hovercraft and
motor vehicles and arms and ammuni-
tion, fleets of sophisticated speed boats
and light machine guns and other equip-
ment like radar and electronic night
sighters? What is the use of all this if
on the one hand your budgets can be
manjpulated and if on the other hand
your coastline can easily be reached?

You know after all what is caught is
only about 5-10 per cent of what is
actually smuggled. My information is
that in the month of March alone about
Rs, 80 crores worth of goods must have
shipped into the country. There is a
report in the Times of India which says
that two Arab vessels were caught with
Rs. 30 lakhs worth of goods. Onme
more vessel which was chased was sank
and it is suspected to have had Rs. 10
lakhs worth of goods, There was ano-
ther item of news in the Economic
Times the day before that another Rs.
20 lakhs worths of goods were caught
in Bombay. If this represents 5-10 per
cent of the goods which are actually
smuggled into the country, you can
imagine the disastrous effects of this
on the economy. You know the loss
in foreign exchange that we have to
suffer as a result of smuggling and also
the loss in import duties and things like
that. There is also the erosion of the
external value of the rupee that takes
place as a result of this. There is the
problem of black money which has to
be generated to finance this sort of
iransactions. There is corruption which
is pervading up and down and through
evervithing that the Government touches.
In view of the serious consequerces of
all these. 1 want to know who are the
officers responsible for framing the bud-
getary proposals. particularly in respect
of the enhancement of the excise duties
on the three items I have mentioned
Unless you can get to the source of it,
who is responsible for insisting that
this should happen, I do not think we
will get to the bottom of this. By all
means you,can continue with your ef-
forts to catch them. 1 am sure there
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are any number of honest and efficient
officers not only in the Government but
also in the enforcement agencies who
are anxious to catch them but for the
few who stand to benefit by doing this
sort of thing, I condemn them. T say
this has been done deliberately so that
for the ensuing elections, Congress can
lay its hands on enormous funds from
the smugglers made available and pos-
sible as a result of interfering with
budgetary proposals

SHRI B. V. NAIK: Can we make a
counter-allegation that the entire thing
is framed by the syntbetic textile lobby?

SHRI PILOO MODY: Quite pos-
sible Please ask your Government to
investigate that also. Let us not have
the investigation stopped at any point,
Let us investigate who 1s benefiting out
of it. I want certain assurance or if
you want, 1 shall frame them into ques-
tions: Would you please find out who
are responsible for framing the budget
proposals and whether they were in
any way influenced by outside agencies?
Would vou please find out if this meet-
ing 1n Bangkok did take place and what
they discussed at that meeting? Would
you please find out who are the people
referred to m this letter and what they
were upto and how they came to be
associated with this international cartel?
If you can find out these things, T will
be satisfied for the moment

SHRI PRANAB KUMAR MU-
KHERJEE: So far as the conclusion
drawn by the hon member that the
entire budget proposals were made
keeping an eye on the fact that it would
give some advantage to smugglers by
enhancing the duty on synthetic pro-
ducts is concerned, it is totally wrong
No individual officer could be held res-
ponsible for the budget proposals. The
Finance Minister places the proposals
before the House and the House con-
siders them. -

, SHRI PILOO MODY: Is it true or
pot that two Ministries advised the
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Finance MHnister against thess particu-
lar excise proposals regarding synthe-
tic products? The Minister is sitting
right next to you and you may consult
him. Secondly, may I know whether
the Government did receive an 1intel-
ligence report from them not to en-
hance the duties on these products?

SHRI PRANAB KUMAR MU-
KHERJEE: When the various budget
proposals are considered. various mini~
stries are consulted and they give their
views. It is not possible for me to in-
dicate which particular ministry gave
what sort of information,

If I heard him correctly, the hon.
member had come to the conclusiom
that as a result of the new duties impos-
ed on synthetic products, the ratio of
indigenous production $o that of im-
porled ones would be 1:10, After get-
ting various types of representations
from the industry and other agencies
about the effect of these budget propo-
sals, we have made some calculation.
The present ratio is 1:3.

After the incidence of the new taxes,
it may be of the order of 1.3.5 But
the Calling Attention i1s not to discuss
the effect of the excise duty on certamm
items The hon Member will get an
opportunity to discuss that when the
Finance Bill 1 taken up for discussion.

So far as thc conference of the tex-
tile manufacturers abroad and the Bang-
kok meeting are concerned, as [ have
mentioned in the text of my reply we
have no information that such a meet-
ing took place I have already adinit-
ted in the statement that there is a
change in the nature of the smuggled
goods from gold to synthetic products
and watches In fact, a large quantity
of synthetic garments and watches were
captured as a result of the Seizures.

Regarding the letter which the hom.
Member mentioned, this is for the first
time I came to know about it. If he
passes it on to us, we shall look into
it to see whether there is any substance
in it
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SHRI PRANAB KUMAR MU-
KH.'ERJ?E: The hon Member is not
correct in saying that all these speed
boats are out of order and that they
are not functioning. Up to date we
have received 20 speed boals against
orders placed with a Norwegian firm
S_u. have not yet been put into Comis-
sion. Fourteen were put into commis-
sion. and out of these 14, only one
h_ls been damaged, and that is not func-
EIOﬂiI‘J‘. The rest of the 13 are work-
ing ¥ you look at the number of
seizures by these boats, you will find
that even in the first week of Novem-
ber one speed boat which was put into
operation captured goods worth nearly
Rs. 75 lakhs Certain other seizures
have also been made Therefore, 1t is
not correct to say that the speed boats
are not working and that all of them
are out of order. In fact, their utility is
of a high order But these are sophisti-
cated boats which have been put into
operation for the first time Sometimes
they develop some snags, but they are
faken care of. Neither is there any ques-
Hon of keeping them idle or sabotaging
Yhem This type of questions came be-
fore the House and the position was
clarified.
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Regarding the release of Bakhia and
other detenus, it is known to the hon.
Member and to the House that as a re-
sult of the decision of the court, they
were released. We have also applied to
the High Court for special leave to ap-
peal and 1t 1s under consideration.

ot gen wa weTm : AMT I§
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SHRI PRANAB KUMAR MUKHER-
JEE: The hon. Member is under the im-
pression that if they had been brought
to book with sufficient evidence, if suffi-
cient material were available, there
would have been no necessity of putting
them behind the bar under preventive
detention, and they could have been pro-
duced before the courts under the ordi-
nary laws, but preventive detention 1S an
extraordinary measure which 1s apphed
to cases where the charges cannot be
established or suffictent material 15 not
available, but there is evidence to believe
that these people are indulging m all
sorts of smugghng activities. That 15 the
very basis of this Act, and then the Act
was passed by this hon House, all these
pomnts were clanfied Still, I have
already mentioned that we are
looking into the other legal aspects, but
it will not be possible for me to indicate
what type of action would be taken re-
garding the persons who have been re-
leased by the courts

Regarding the other type of smuggling
activity, which the hon Member has
mentioned, T have no such information
and I cannot provide him with any in-
formation like that
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SHRI M. RAM GDPAL REDDY
{Nizamabad): Unfortunately, the Swa-
tantra Party and the Jan Sangh are still
supporting businessmen, traders and also
smugglers. Their speeches reveal the
same thing now, They are trying to hide
it, but it has come out of their mouth
that they are the favour of these smug-
glers. The Swatantra Party has always
been against levying heavy tax on any-
body, and without levying tax on any-
body the Swatantra Party wants that all
amenities should be provided to every-
body in this country,

That is their policy. They want to
put the Government in trouble by talk-
ing all these things. They talk agamst
the levy of taxes because they want to
get some money for the elections in
Gujarat That 1s their motive behind
this Call Attention.

Now, | congratulate the Government
and also the officers and the staff of the
Finance Department for doing good
work to stop smuggling in this country
They have almost stopped smuggling on
the western coast. These smugglers have
now gone to Bangkok and from there
they want to renew their activities To
that extent, | am sure, the hon, Minister
will take steps to stop that.

The hon. Member, Shri Piloo Mody,
tried to condemn the officers in the
Finance Department Severa] officers
have already lost their lives under mys-
terious circumstances, I want that the
Government should give sufficient pro-
tection to the officers who are conduct-
ing anti-smuggling operations.

It is estimated that thousands of crores
of rupees worth of synthetic fabrics are
lying in Dubai. | want to know from
the hon, Minister as to from which coun-
tries all this stock has come, whether the
Government has protested to the Gov-
ernments of the countries from where the
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smugglers are trying to smuggle the goods
into our country and whether they are
friendly countries or otherwise. I also
want to know how the cost of smuggled
goods s being paid, whether in our own
currency or n foreign exchange or in
kind, in the form of silver or gold or rice.
1 want to know all these details,

Further, T want to know the action the
Government is taking against these
smugglers, I think, in some coun-
tries, these smugglers are being shot at
sight, in Iran and other places. | want
to know whether similar action is being
contemplated by the Government so that
the smuggling is stopped completely.

The smugglers are now being released
by various High Courts, I want to know
whether a foolproof law will be made
so that smugglers are not released and
they remain inside the jails till all the
chains of smuggling operations are
broken.

SHR] PRANAB KUMAR MUKHER-
JEE: So far as the countries from
where the smuggled goods are coming,
they are mainly from Hong Kong. Dubai
and some other places So far as the
loca] Governments are concerned. we
always receive the cooperation and as-
sistance from them whenever we seek
theirr cooperation and assistance We
also exchange information. We get in-
formation from them and we also pro-
vide information to them. Therefore,
there is no lack of assistance and co-
operation between the Governments of
various countries, particularly these areas
from where the smuggled goods are com-
ing to India.

Regarding the legal position. the non.
Member is aware that in the present
case, the courts dwelt on the facts »f the
case, not on the merits of the law It
will take some time for us to consider
in detail and find out the implications of
the judgment After doing that, if cer-
tain changes in the legal system are con-
sidered necessary, we shall certainly look
into that. Regarding the comprehensive
fegislation, we have already mentioned
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on the floor of the House that a Com-
mittee has been set up to look mto van-
ous aspects, particularly the legal impli-
cations As soon as we get the report,
we will arrive at a decision and, natural-
ly, if the Government decides to have
a legusiation, the Government will come
before the House

SHRI M RAM GOPAL REDDY TIn
which currency 15 the cost of smuggled
goods being paid?

SHRI PRANAB KUMAR MUKHER-

JEE That 1s obvious, it 15 in foreign
exchange
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“Mr Justice Prakash Narayan who
delivered the judgment in Bakhias
case observed that the allegations 1n
one of the grounds appeared to be
concocted and placed before the
detaining authority as a padding up
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of the grounds on which the detenu
could be detained It was, theyefore,
held that, even 1f one of the grounds
of reasons which led to the subjective
satisfaction of the detamming autho-
rity was non-existent or misconceiv-
ed or irrelevant, the order of deten-
tion would be mvalid
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730 ¢ fag & FEY R oA W
wgr mar & fe gn WA F1oOF afgar
er fear & 5§ F9T AT WAT FA
w1 3@ ¥ @t ¥ & xgAr WwAT g
fo ot aesd & gvo wiw@ ¥ wnr
arr & ok 3w ¥ fag o e
agi g faw wr ¢ @ & &  wrOw
amar g |

s & gark @wit & feart o7 a®
wae & fo ot fadelt o gefr & 7
vt et §, AN s A g,
73 gArR WY & a=xe aft ¥ | FEI
FTOT—oT% ®ITT § | AT I% HT

VAISAKHA 2, 1897 (S4K4A)
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L T
% grfax Hifrat, s et Aifeat
odr @i fe fadWi & o meEv
qTr g1 §—ag §Em  qE@M—AlR
difar =t ar s & W1 w9
yrar 8 w4t Wt ¥ gyraw ¥
T aga R § v oagh Ragd
g7 wn g fax ofr sA 1 maw
gem war & AT g w7 we¥r gl
nagdt ®n ¥, wgm AT ¥
afgr am & f& wafaw g
T@ w1 srovwat § 7 aror ag & fe
oM g BI9 G IGH AGA K& -
ar ¥ qgy Wt wafma e
fAo FAFWA-—IW T YIFH Ay
§, 98 ¥ am wmEe T AT §,
fex & qr ¥ @y §, 39
arz fafmy Exeaasse Mg T IGA
Y 1 I & AR AW 9T,
7z ¥qE A § | afer ag e
¢ fs faw w9% *1 Cwfaw am
WH AT wm fafad 110 wWar @
arar ¢, =@ meEr aw faRey & gard
@ ¥y 9T & @ S§ O TR 22

wgar T 8 |

weust wgrea, fot i S £ qui
agt gAY T §—3w ¥ 0% A CEA w
—Fre-dfans, gt §u adww AiEg—
# g & 7} fearar g—ag et 19T
& oYz oy fed feaar afear &, faaelr
¥ qerad  wrfady § w1 % A E—
gy feafe ¥ mur g & fe fggeama &
fadeft aos & faq moo wgrRr @ 1 EWIC
SEeE  am fag s@ v B
& aro fadwt & qperad fow agt 7 RE !
<8 &1 1o ag) & fe o 7€ o Tl
R GERCEEE R g R
ford faerare d 1 T § €1 TF 7€ €1 Fwdy
§, og wandey *Y e §, o @t w9F,
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%1 TR HAT 35 ArqwT, g A wedrfa
& 25-30 ¥ar WMzT FWAATAT R, A
fadt wve sz el v A GA
T g% g Ay wfge a2 fe
erd Nfaw 3o & =g Frre g anaw,
g9z &9 & fF arg ga %) faaar
qFea w7 wifow fag

Ig TFEX ¥ w70 F——Iq@
Wt g7 &ifeg | ofeefy s & o3
HATT 7 T HFT 14T §—

“The Union Government 1s said
to have mstructed the State Govern-
ments to take legal action against
absconding smugglers West Bengal

accounts for 62 of them About 80
smugglers are now under detention ”

AT ¥ W@E e gq AT FAFTRE—
T ¥ @ §—82 favgare feg w@ &
#T 62USTEIVE HI TG E | 5 AT WY
srdqmar , ofefraeds or agar 8

O qA-—AFT AT X gl
AwAT T FZ Ir—10-15 FF § T
T T AT ATHRICHT AL R A gw
® gE ;T §64 9 7 AT9F  qETd
afewrd st % a¥ %= ¥ frd go
G 1A FTaq AT ¥ g qArrer
fear? f& 300 sawfar s swad
®1 ZFGT HTATAT 2, 68 AMT F1 4TqA
freraT s7arar 2 ar s7@ wr @4, 37
wyit ¥ famr® w9 qqomAT w FTAE
T RE | T AW AgArd B HQA
§t feard, Afes g v oy d av wad
g fw g8 wrasrdy 7 2 2w faa, sraaw
TERE, WIFL TF ATE H oa T W
€Y fr 37 § aex fedar § A W
w7 A Y fearf & Hr¥wIAT
¥ 7.1 e oy o T § 7

APRIL 22,1975

e
8 2 1
o

T wt TR Wh Kk owgr fe
OF WY w9 fod dar v & frow
®1 Faia & fad dur fadm 1@ wmafa
Afl & - T 0. ) fra wig, Al qw
Wt 5®7 37 ¥ & fgear 3% 1 Afva & agr
fraza o wrgar g & xadw #r ww
FA B AW IT H €Y 79 & Far— @AY
qZa & ot A} &, o7 a9 qA ¥ o wfay
araw fass Y amg ¥ @¢ 1 AW
Wt ¥1w & fewms  aary fear 7 e
TE 9@ arg | A W dow I
§— AT wAT & ...

SHRI S R DAMANI (Sholapurt 1
want one clarification, Sir  He said that
the excise duty is more and therxfore
smuggling 15 encouraged Now he s
saying that some Members are influenc-
ing the Government to reduce the excise

duty WNow, what actually does he want,
1 want to know

st wy fowa : F fadea s gr A
fs ot wilTa e ¥ @ wrw
aarst fe om e fag wgr o @r 7 fr
a%w Aryfargué i dag 7@ ¥
fagd Aarv g—-fr rmamd & fasd &
Fara, ¥M7 BiZ IAwrArEAT § fasy £
Fq M @) ga R A9 A fasAr
9% wRA, g TwwE 4f faRe &
¥ faman gmg A€ a0 F e g
fir =320 IGIT 2ATY AW A 9AY | FATEE
e fafordi & grer ot srwwor Farfe
FErTEAR AW W g & @1 P, I
F qmr arAr arfgd | A fa2efy o gark
WA IAge & 494 & ImAw &
fammm g 1 g7 fd & wafr adwn ¥
@TRal STgAT g-=

1A F AT YT GuEmAT, WEgT
Fwgr ¢ 5 qafrare sT@a 1 ag
qafawre wx @m g stz s
AT AT § FL ZAT AR A7
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2 g7 Ford awwd & fams
war sy oAy fyaf § T A
aFdE @gx w1 & 7

3 warag afr & f& ofvefy ame
¥ 62 wsgmived g, fua & apft
ag A aw3r mar 7 @r @l
wredt ¥ o ady feafy 2 7

4 YR FT A1 Ioww  feewms #
e fad 17 §—wuT 97 ATRET T A
1 siw &7 srgdr T o
aifhed § Iver 9w $07 & vg¥
axqee fagr snam ?

# W §E T &% 99T gV §

SHRI PRANAB KUMAR MUKHER-
JEE: Regarding official collusion for
giving grounds deliberately so that they
can get rid of the trouble from the courts,
this is not correct,

When such people were under deten-
tion, some of them have applied to vari-
ous other courts,

On the detention grounds, the Delhi
High Court has taken a view, while
some other view was taken by another
High Court in another case. The Judi-
ciary themselves, in their wisdom, have
to decide whether they are justified or
not. And. we have applied for special
leave to appeal in the High Court, in
order to find out whether this is justified
or not. Till a decision is arrived at in
this regard, it is not possible for me to
say whether this is justified or not justi-
fied. Because, there is one case on which
two judgments differ. Two high courts
are giving two comtradictory judgments.
It is impossible for me to judge whether
these grounds are justified or not,

SHRI BHAGWAT JHA AZAD
(Bhagalpur): What about the non-exist-
ing grounds? That is what they say.

SHRIPRANAB KUMAR MUKHER-
JEE: These are existing grounds. This
was challenged in another court; on these
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grounds, they found that these grounds.
were justified. These are existing
grounds.

SHR] BHAGWAT JHA AZAD: The
release was on no other grounds, but
non-existing grounds. That is why I
want to know on this,

SHRI PRANAB KUMAR MUKHER-
JEE: Sometimes they are tuking a view
that on non-existing grounds this is for
the court to judge. In one case the
grounds were identical grounds, Two
high courts are taking two different
views. Therefore, it is for the Suprems
Court to decide.

it wy fawd : 99wy § fr afear
%8 FaX ¥ o afi wgar wraas
g 1@ wmar arger § 5 afgar $ ¥y
¥ AT X gur g0 wiw FOX ¥ fam
qurt -—ivafegrze A atee
adweg 4 fzq w7 ? *#qr g vy afear
& fady gu 9 ?

SHRI PRANAB KUMAR MUKHER-
JEE: I can go imo this after getting the
final judgment of the Supreme Court,
Before that it is not possible. As I said,

we are appealing against the findings of
the Delhi High Court.

Let the highest court of the land pro-
nounce its judgment. ([nterruptions)

MR, SPEAKER : Please do not inter-
rupt him. Let him finish.

SHRI PRANAB KUMAR MUKHER-
JEE: It is for the court to decide.

MR. SPEAKER: You people are in-
troducing many other things.

ot wy fowd : smaw g, AT
fafreer gy o afF &1 a7 a7mar
@ &1 aw B AeA@EERT w@
wisd g vl fr ag agr AEea
araar § 1 MATR gEEAWT ¥ oy
aret wifed ar ( ag # G TgeAqw
g @ § o gt ama?
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SHRI PRANAB KUMAR MUKHER- the hon. Member to draw his own con-

JEE: The hon. Member is aware that
Shri Subramaniam is not here, He has
gone abroad. Regarding the question of
West Bengal, he is perhaps not correct
in saying that only 82 people have been
arrested in  West Bengal. Uptodate,
886. . . (Interruptions)

oft vy ford : & dez dwrw 9 779 Ty
W AT | & ¥ ag wgr 9 fr ofem dme
¥ 82 maad T4 97 §, A< 68 THa-
e v ] W@ 3g A owdr §?
82 smugglers have been arrested and 68
are absconding,

SHRI1 PRANAB KUMAR MUKHER.
JEE: That is correct, .
ot 7g fand : @) IHYFra T
WIf9a, asan TENRa, 68 TLAFTE FT @
g samad
aequ wERd
ffwg
SHRI PRANAB KUMAR MUKH-
ERJEE : It is not correct to say that
82 people have heen arrested.

Regarding West Bengal nl.so. we have
nlreadg; taken steps by taking up the
matter with the State Administration
and we tried to find out whether these
people could be arrested. As regards
the effect of excise duty, I have already
replied in reply to a question of Shri
Piloo Mody that this is not the occa-
gion to discuss what would be the effect
of the excise duty. It has already been
mentioned that it is the usyal practice
otthoMiaiatryofFinancelitheyglg
some concessions it is done when the
Finance Bill is being dlscumud on b
floor of the House, this matter can be
discussed. It is not possible for me
indicate just at the moment.

point which the hog. Mem-
Mm;,::? is ebout what Shri Rajni
Pate] said. Thews is mothing wroeg
that. Various people have cxpressh
their opinion. And Shri Rajni Whe-
bas expressed his own opinion.
ther the Government is acting as S
the advice of Shri Patel or not, it is fo

A FAR A

clusion when the Finance Bill comes
up.

12.53 hrs
PUBLIC ACCOUNTS COMMITTEE
HUNDRED aAND FORTY-EIGHTH REPORT

SHRI JYOTIRMOY BASU (Dia-
mond Harbour) : I beg to present the
Hundred and Forty-eighth Report of
the Public Accounts Committee on
paragraphs relating to Financial Results
and Earnings of the Railways included
In the Report of the Comprroller and
Auditor General of Indja for the year
1972-73, Union Government (Railways).

12.54 hrs.
COMMITTEE ON GOVERNMENT
ASSURANCES
REPORT

SHRI B. K. DAS CHOWDHURY
(Cooch-Behar): I beg to present the
Eleventh Report of the Committee on
Government Assurances,

12.55 hrs.

STATEMENT BY MEMBER RE. iN-
FORMATION GIVEN BY DEFENCE
MINISTER ON 20-2-1975 IN HIS RE-
PLY TO USQ NO. 422 REGARDING
DETENTION OF MAJOR RAMESH
CHANDER DHAWAN AND MINIS-
TER'S STATEMENT CORRECTING

THE REPLY

SHRI JYOTIRMOY BASU (Diamond
Harbour)* Mr, Speaker, Sir, I am nar-
rating here below how the Defence Mi-
nister, Sardar Swaran Singh has given g
wrong reply which was misleading to
the House,

In reply to my unstarred question No.
422 dt. 20-2-1975 Sardar Swaran Singh,
Minister for Defence stated H

: (c) Whether it is a fact
that Major Dbavan made a statutory
complaint to the Centra] Government
levelling certain allegations of corrup-
tion, misuse and misappropriation of
milita‘ry stores against some of his
superiors ;

Reply: Yes, Sir.

The statutory and other complaints
contained allegations against four of
his superior officers.’




